CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

0.A. No. 540/893

New Delhi this the 16th day of Sept ember 1996

Hon'ble Shri S.R.Adige, Member (n)

Hon'ble Dre« A - Vedavalli, Member (2)

1. Shel BeMukher jee
5/o Shri N.N.Mukherjee
R/o 116/11 Thompson Road
New Delhi b

2. chandan fukher jee
5/o Shri Be.Mukherjee
R/o 116/11 Thompson Road
New Delhi e

* (By advocate: Shri Anis Suhrawardy)
Versus

10 Union Of‘ Iﬂdia,
through its Secretary, Railway Board,
Ministry of Railuays
Rail Bhagwan,
New Delhi.

2. General Manager
Northern Railuway
Baroda House
New Delhi

3, Divisional Railuway Manager
| Northern Railway
- DeReMe. pffice
Chelmsford Road
New Delhi

4. De«SE. Estates
Northern Railuay
D.R.Me Office,

New Delhi. ooooooReSpondents

(By Advocate: Shri P.S.Mahendru)

ORDER (Oral)
Hon'ble Shri S.R.Adige, Member (A)

We have heard Shri Anis Suhrawardy learned counsel

for the applicants and Shri P.Se.flahendru learned counsel

for the respondents.

2. Both counsel state that £he another quarter hgs

been allotted on regular basis to the applicant No. 2
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f with a direction to
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s Op may be disposed O
s to recover the arrears
This Op stands disposed

~ and thi
of rent as per

the re sponde nt

rules. ue direct accordinglye
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